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Dialysis       machines 

2005. SHRI    KRISHNA 
MOHAN BHAMIDIPATI: SHRI 
K.V.R.S. BALA SUBBA RAO: 

WiU the Minister of HEALTH AND 
FAMILY WELFARE . be pleased     to  
state: 

(a) whether Government are aware of 
the need to have more dialysis machines in   
different states; 

(b) what steps Government propose to 
take to have more dialysis equipment in 
different   States; and 

(c) what is the number of such 
machines presently available in Ae country  
? 

THE MINISTER OF HEALTH 
AND      FAMILY WELFARE 
(SHRI B. SHANKARANAND) (a) and (b) 
To encourage the import of dialysis 
machines, the Government have declared it 
as life-saving equipment and these can be 
imported under Open General Licence 
(OGL) without payment of custom duty. A 
prototype of dialysis machine has been 
developed in Inddia which is under clinical   
trials. 

(c) The available information about the 
Government and private hospitals having 
dialysis facilities is given in the statement 
attached. 
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Homoeopathic Practitioners 

2006.     SHRI HUKMDEO 
NARAYAN YADAV: Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Central Register of 
Homoeopathic Practitioners of those who are 
registered in Part B in any State 
Government/Union Territory of India is 
being maintained in accordance with the 
Homoeopathic Central Council Act and if 
not, the reasons therefor, and by when, the 
same will be maintained;   and 

(b) whether a person registered in any 
State Government/Union Territory of India, 
can practise Homoeopathy, all over India, as 
specified in the Act, and if riot, the reasons 
therefore and by when the same will be    
effective   ? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B.    
SHANKARANAND):    (a)   The 
Homoeopathy        Central Coun- 
cil (Registration) Regulation, 1982 under 
which the procedure for maintenance of the 
Central Register is to be regulated have been 
approved by the Government of India. The 
Central of Council of Homoeopathy has 
initiated action to open the Register. 

(b) Under Section 26(1) of the 
Homoeopathy Central Council Act, 1973, 
subject to certain restrictions, any person 
possessing a recognised medical qualification 
and enrolled on a State Register of 
Homoeopathy or the Central Register of 
Homoeopathy shall be entitled  to     practise  
Homoeopathy 

in any part of India. Under Section 26(2) of 
the Act, subject to certain restrictions, any 
person whose name is for the time being 
borne on Part II of the Central Register of 
Homoeopathy, may practise homoeopathy in 
any State, other than the State where he is 
enrolled pn the State Register of 
Homoeopathy, with the previous approval of 
the Government of the State where, he 
intends to  practise. 

Environmental       sanitation     in Union   
Territories 

2007.     SHRIMATI SAROJ 
KHAPARDE : Will the Minister of 
HEALTH AND FAMILY WELFARE     be 
pleased  to state: 

(a) whether it is fact that as reported in 
the Hindustan Times of Ist September, 1982 
the environmental sanitation is poorest in the 
Union Territory of Delh', the Andaman and 
Nicobar Islands, Pondicherry, Chandigarh, 
Dadra and Nagar Haveli; 

(b) if so, the details in this regard; and 

(c) what remedial action is being taken    
in this regard ? 

THE MINISTER OF HEALTH 
AND        FAMILY WELFARE 
(SHRI B.    SHANKARNAND):   (a) 
to (c) No. The maintenance of required level 
of sanitation and cleanliness is a continuing 
responsibility of the Union Territory 
Administration and of the local authorities. 

 


